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UTTAR PRADESH POLLUTION CONTROL BOARD

/{%’?{ /@7? % Né67— oy 2y AO.B /? '

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in

Subject: Submission of status report in compliance of directions issued by
Hon'ble NGT vide order dated 02.08.2024 passed in O.A. No.- 422/2023
Abhishek Shukla Vs Safdar Ali with 0.A. No.- 289/2024 Abhishek Shukla Vs
Sangram Singh with 0.A. No. 291/2024 Abhishek Shukla Vs Bajrang Road
Lines through Shri Suresh Pratap Singh.

Sir,

In compliance of Hon’ble NGT order dated 02.08.2024 in the matter of O.A. No.-
422/2023 Abhishek Shukla Vs Safdar Ali with O.A. No.- 289/2024 Abhishek Shukla Vs
Sangram Singh with O.A. No. 291/2024 Abhishek Shukla Vs Bajrang Road Lines
through Shri Suresh Pratap Singh, the compliance report is being filed herewith.

It is requested that the aforesaid compliance report may be presented before the
Hon'ble Tribunal for kind consideration.

Yours faithfully,
Encl: As above.

(Sanjeev émar Singh)

Member Sercretary

A/ - 128, ffr wvs, MR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
TETF- 226010

Lucknow - 226 010

: 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
BE © 0522-2720764, 2720676 Fax : 0522-2720764, 2720676

¥—9el ¢ info@uppcb.com E-mail :info@uppcb.com
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: ibunal,

Compliance report in pursuant to Hon’ble National Green 1’22;;023

New Delhi order dated 02.08.2024 passed in the O.A. glzcz-Abhishek

Abhishek Shukla Vs Safdar Ali with O.A. No.- 289/2 ok il
Shukla Vs Sangram Singh with O.A. No. 291/2024 'bfbhlhs
Vs Bajrang Road Lines through Shri Suresh Pratap Singh.

24 in

1. That Hon'ble NGT New Delhi has passed order dated 02.08.20 N
i wi 0.
O.A. No.- 422/2023 Abhishek Shukla Vs Safdar Ali with O.A.

i i . No.

289/2024 Abhishek Shukla Vs Sangram Singh with O.A °

291/2024 Abhishek Shukla Vs Bajrang Road Lines through Shri

Suresh Pratap Singh. The operative part of the Hon’ble NGT order

is reproduced below:-

eivveeennn. 3. Further, we find that in O.A No. 422/2023, O.A No.
289/2024 and O.A No. 291/2024, it is an admitted position that
the lease area has been substantially reduced by Mining
Authorities and that being so, under provisions of Environment
Impact Assessment Notification dated 14.09.2006 as
amended from time to time as also the conditions of EC, if
there is a change/alteration/modification in the project,
proponent is required to obtain fresh/revised EC and so long
as such EC is not obtained, the earlier EC lease to be valid
EC for carrying out mining on the area permitted by Mining
Authorities at this stage hence, proponents in above three
matters cannot be allowed to continue with mining activities
without valid EC. We accordingly restrain them from carrying
out any mining activities till they obtain fresh EC in
accordance with law. District Magistrate, Banda, Senior

Superintendent of Police, Banda and Member Secretary,
UPPCB shall ensure compliance of this order.
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4. Further, we find from record that vide order 20.05.2024,
Joint Committee comprising Ministry of Environment, Forest
and Climate Changes, UPPCB, Central Pollution Control
Board and a representative of Wadia Institute of Geology,
Dehradun was constituted to submit its report with regard to

following aspects:-

&“

........whether for the purpose of mining, cutting of hills which
may result in ultimate extinction of hills can be allowed and
whether it may not affect the environment and ecology

permanently and have detrimental effect on the ecology.”

5. However, the report submitted by the Committee does not
touch on the said aspects at all and is totally silent. We call
upon the members of the said Committee to explain, why this
aspect has not been examined though that was the only
aspect on which they were required to address, and explain
why appropriate action may not be taken against them for
non-compliance of order of this Tribunal. However, we leave it
open to Committee to submit supplementary report covering

the aspect on which they were required to submit report vide
order dated 20.05.2024.......

2. That in compliance of order passed by Hon'ble National Green
Tribunal, U.P. Pollution Control Board has suspended the Consent
to Operate (CTO) issued to the mining units M/s Safdar Ali, Gata
No-2450, Khand No.-03, Area-2.0 Hectare, Village Jarar, Tehsil-
Naraini, District Banda vide letter no. H 16321/C-2/Sa-661/24 dated
28.08.2024, M/s Sangram Singh, Gata No-1876, Khand No-01,
Area-2.02 Hectare Village-Girwan, Tehsil-Naraini, District-Banda

_2- #
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vide letter no. H 16322/C-2/Sa-661/24 dated 28.08.2024, M/s
Bajrang Road Line (Shri Suresh Pratap Singh), Gata No-1876,
Khand No.-03, Area-1.41, Village-Girwan, Tehsil-Naraini, District-
Banda vide letter no. H 16320/C-2/Sa-661/24 dated 28.08.2024 till
further orders and also directed to close the mining activity at the
site. The copies of letters dated 28.08.2024 are attached herewith
and marked as Annexure No.-1.

3. That the mining lease holders have informed vide their emails that
mining activity has been completely closed by them. The copy of
emails dated 28.08.2024 is enclosed herewith and marked as
Annexure No.-2.

4. That District Magistrate, Banda has also cancelled the mining
leases of concerned mining lease holders vide letter dated
29.08.2024 The copy of letter dated 29.08.2024 is enclosed
herewith and marked as Annexure No.-3.

5. That in compliance of directions at point no. 4 and 5 of the order
dated 02.08.2024 issued by Hon'ble Tribunal, the supplementary
report of joint committee comprising of representatives from Ministry
of Environment, Forest and Climate Change and Wadia Institute of
Himalayan Geology, Dehradun, Central Pollution Control Board and
U.P. Pollution Control Board is enclosed herewith and marked as

Annexure No.-4.

The compliance report of the UPPCB is being filed for the kind
perusal and consideration of Hon'ble Tribunal.

Yours Sincerely

(Sanjeevsfumar Singh)
Member Secretary
U.P. Pollution Control Board,
Lucknow
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IRy,

Fu A g wRa aftewo, 7¢ e § AR sfovo wEAT-422 /2023 HfiYd el T AHa
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...... 3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No. 291/2024, it is an admmed‘ position
that the lease area has been substantially reduced by Mining Authorities and that being so, under pr9visions of Environment
Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if therg isa
change/alteration/modification in the project, proponent is required to obtain fresh/revised EC and so long as such E(._“, is not
obtained, the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mining Authorities at this stage
hence. proponents in above threc matters cannot be allowed to continue with mining activities without valid EC. We
accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this

order.
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Tl T FYG—HEIET R T 01876, WIS X001, XHAT-202 B0, T, e, SrATE—aiet
& vy ¥ qia ARy & FATd Y fFraq - N _ N
...... 3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No. 291/2024, it is an admmed_ position
that the lease area has been substantially reduced by Mining Authorities and that being so, under provisions of E‘nwronm‘ent
Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a
change/alteration/modification in the project, proponent is required to obtain fresh/revised EC anc! so long as .such EC is not
obtained, the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mipfng Agthorltxes at this stage
hence, proponents in above three matters cannot be allowed to continue with mining activities wnhout‘ valid EC'. We
accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with !aw. sttngt
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this

order. .

0 THoshodN0 ERT WA SR fAi® 0208.2024 ERT AUH! G THIE NI b W1 X8 & @
B BT IRV Tl 9 2F ad A fear w2
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Wd-1.41 R0, WM-ARA, aefia—a¥0, sFug- dfar Sowo @ wras A giRa Qe @ YT s e -

......3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No. 291/2024, it is an admitted position

that the lease area has been substantially reduced by Mining Authorities and that being so, under provisions of Environment
Impact Assessment Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a
change alteration/modification in the project, proponent is required to obtain fresh/revised EC and so long as such EC is not
obtained, the earlier EC lease to be valid EC for carrying out mining on the area permitted by Mining Authorities at this stage
hence, proponents in above three matters cannot be allowed to continue with mining activities without valid EC. We
accordingly restrain them from carrying out any mining activities till they obtain fresh EC in accordance with law. District
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of this

order.

Mo THoN0d0 ERT UIRE MR fTids 02.082024 GRT AW W g ERI A o1 %@ @A w3
¥ qafaiiy aeiE wra 8 aa R fsr mr )

g3 IR, qier & u REid 27082024 ERT e (wquur farer aqwr fPramen) s, 1e74
UG @ 9N 25 /26 dun Ay (veNv Parer qen framon) afifam, 1981 guRifa @ AR 21/22 @
smrfd T @8 R frfa daremrl wewfy (@odlosno) wiEfde Ref No. 184828/UPPCB/Banda(UPPCBRO)
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Annexure-2
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“3. Further, we find that in 0.A No. 422/2023, 0.A No. 289/2024 and O.A No.
291/2024, it is an admitted position that the lease area has been substantially reduced by Mining
Authorities and that being so, under provisions of Environment Impact Assessment Notification
dated 14.09.2006 as amended from time to time as also the conditions of EC, if there is a
change/alteration/modification in the project, proponent is required to obtain fresh/revised EC and so
long as such EC is not obtained, the earlier EC lease to be valid EC for carrying out mining on the
area permitted by Mining Authorities at this stage hence, proponents in above three matters cannot
be allowed to continue with mining activities without valid EC. We accordingly restrain them from
carrying out any mining activities till they obtain fresh EC in accordance with law. District

Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall
ensure compliance of this order.”
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“3. Further, we find that in O.AN
an admitted position that the lease area has been
50, under provisions of Environment Impact Asse
to time as also the conditions of EC,

0.422/2023, O.A No. 289/2024 and O.A No. 29172024, it is
substantially reduced by Mining Authorities and that being
ssment Notification dated 14.09.2006 as amended from time
if there is a change/alteration/modification in the project, proponent is

d so long as such EC is not obtained, the earlier EC lease to be valid EC
for carrying out mining on the area permitted by Mining Authorities at this stage hence, proponents in above

three matters cannot be allowed to continue with mining activities without valid EC. We accordingly restrain
them from carrying out any mining activities till they obtain fresh EC in accordance with law. District

Magistrate, Banda, Senior Superintendent of Police. Banda and Member Secretary, UPPCB shall ensure
compliance of this order.”
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Har ¥,
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«3_ Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A NO.
291/2024, it is an admitted position that the lease area has been substantially reduced by. Mm}ng
Authorities and that being so, under provisions of Environment Impact Assessment fN(])tlﬁca.tlon
if there 1s a

dated 14.09.2006 as amended from time to time as also the conditions of EC,.
change/alteration/modification in the project, proponent is required to obtain fresh/revised EC and so

long as such EC is not obtained, the earlier EC lease to be valid EC for carrying out mining on the
area permitted by Mining Authorities at this stage hence, proponents in above three matters cannot
be allowed to continue with mining activities without valid EC. We accordingly restrain them frqm
carrying out any mining activities till they obtain fresh EC in accordance with law. District
Magistrate, Banda, Senior Superintendent of Police, Banda and Member Secretary, UPPCB shall

ensure compliance of this order.”
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“3. Further, we find that in O.A No. 422/2023, O.A No. 289/2024 and O.A No.
291/2024, it is an admitted position that the lease area has been substantially reduced by
Mining Authorities and that being so, under provisions of Environment Impact Assessment
Notification dated 14.09.2006 as amended from time to time as also the conditions of EC, if
there is a change/alteration/modification in the project, proponent is required to obtain
fresh/revised EC and so long as such EC is not obtained, the earlier EC lease to be valid EC
for carrying out mining on the area permitted by Mining Authorities at this stage hence,
proponents in above three matters cannot be allowed to continue with mining activities
without valid EC. We accordingly restrain them from carrying out any mining activities till
they obtain fresh EC in accordance with law. District Magistrate, Banda, Senior
Superintendent of Police, Banda and Member Secretary, UPPCB shall ensure compliance of

this order.”
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Annexure-4 21 66

Supplementary Report in Compliance of directions issued by Hon'ble National Green
Tribunal (NGT), vide order dated 02.08.2024 in Original Application No. 422/2023,
Abhishek Shukla Vs State of Uttar Pradesh & Others.

In compliance to the Hon’ble NGT Court order 20.05.24, Joint Committee had submitted report on
dated 31.07.2024. After study the submitted joint committee report, The Hon’ble Court again directed
on 02.08.2024 for submission of supplementary report to the joint committee with specific
“.... Whether for the purpose of mining, cutting of hills which may result in ultimate extinction
of hills can be allowed and whether it may not affect the environment and ecology permanently

and have detrimental effect on the ecology.

For the above purpose, as a Representative of Wadia Institute of Himalayan Geology (An Autonomous
Institute of Dept. of Science and Technology, GOI), Dehradun, Dr Barun Kumar Mukherjee, Scientists-
E, after getting office permission, have been physically visited the District Banda, the Indian State of
Uttar Pradesh, and performed the field survey on 21" Aug 2024, where the 12 mining areas are exactly

located.

The following observations were made by a joint committee during the visit to the mining area at

Banda, UP:

Observations:

® It has been observed that the hills of the Banda district, where the said 12 mining areas are
situated, are isolated in nature and take their form in a low-range mount, with an average
elevation of ~90 meters. The area has basement rock, which is intrusive igneous, mostly made
up of coarse-grained granite and feebly foliated gneisses. The previous studies have estimated,

that the rocks might have exhumed through the mid-crustal depth at a time older than 3.6 Ga
age.

® At the outcrop scale, it has been observed that the rocks of the hills are naturally fractured in
both the horizontal and vertical manner and form dense cross-cutting structures. The hill
exposures also display prominent thick and thin networking of quartz veins. In places, physical

weathering on the rock and iron leaching effect is seen to weaken the rock's strength, which

causes the rocks to crumble quickly with a small impact.
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It has been closely observed on the side hill cut sections, the mining is taking place through the
side stripping using uncontrolled blasting and in a rampant manner. These phenomena are
evident by seeing the high-impacted radial cracks on the freshly exposed surface of the hills and
often noticed through the broken edges of the granite chunks and blocks, which are found in

excess in and around the open pits.

The mentioned techniques of the mining in the hills, have the potential to slide head toppling
and have shade negative impact on the surroundings, this has adverse effects and enhances the

extinction and razing of the residual hills at a much faster and quicker rate.

It has also been noticed that a few of the Banda hills are mined by the ‘Strip mining’ procedure
i.e. removing the hills from the top. This top-stripping approach not only destroys the
landscape but also defaces the beauty of the hill. Besides, it generates a large amount of
particulate matter-dust at the source, which impacts and disturbs the villagers and nearby

human settlements, School etc during the mining operation.

Intensive mining in hillock areas has been done through blasting etc may certainly impose
significant environmental, social, and economic impacts. Large-scale hillock cutting due to
mining etc leads to deforestation and habitat fragmentation, causing a significant loss of
biodiversity. Hills and slopes often host unique ecosystems and species adapted to these
environments. Cutting can destroy habitats, leading to a decline in local flora and fauna, and
disrupting the delicate balance of ecosystems; Erosion and sediment runoff from hill cutting due
to mining can degrade water quality in nearby rivers and lakes, affecting aquatic life and

potentially impacting human water supplies.

Hills often influence local weather patterns and microclimates. Removing them can alter
temperature and precipitation patterns, which can have cascading effects on the local
environment. Deforestation reduces carbon sequestration capacity, while the release of

greenhouse gases from construction machinery and vehicles further adds to the problem.

Removing vegetation and altering the natural slope can destabilize the soil, increasing the risk of

erosion and landslides. This can lead to the loss of fertile topsoil and the degradation of land.

To carry out mining a lot of activities are associated like infrastructure development, blasting,
clearance of land area, transportation of excavated materials requires vehicular
movements/machines, deforestation, etc., which consume significant energy and due to these

activities, air, water and noise pollution are generated.
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If the mining activities rigorous continued without compliance of the prescribed conditions of
EC, CTO and other rules imposed by local administration/ mining departments, it will cause
air pollution or the contamination of groundwater and surface water also, that can have adverse
impact on environment and ecology. If the mining activities rigorous continued hills will be

extinct.

Recommendations/ Suggestions:

The practice of hill cutting as per the topography of the area, particularly those, which are
isolated and residual as in Banda hills, it is pertinent to state that the immediate adaptation of
controlled mining under the strict guidelines, may supplied by the concerned departments, and
recommends practicing the slow and safe hill mining in this Banda area, could help protect the
green cover, slower the pace of deforestation, control erosion, decreases the water logging,

serene the hill conservation and safeguard its biodiversity.

Strict compliance and regular vigilance should be done by the concerned departments to fulfil
the prescribed conditions of EC, CTO, and other rules imposed by local administration/

mining departments to protect the environment and ecology.
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(Dr. Madhavi Kamalvanshi) (Kamal Kumar) (Dr. Barun Mukherjee) (Dr A.K.Gupta)
Regional Officer Scientist “E” Scientist-E Scientist “E”
Uttar Pradesh Pollution Central Pollution Wadia Institute of Ministry of Environment,
Control Board, Control Board, Himalayan Geology, Forest and Climate
Banda Lucknow Dehradun Change, Lucknow
27.08.2024
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